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In this Contempt Application the applicant prays for
punishing the respondents for having committed the contempt of the

.Qrder of this Tribunal dated 24,6.59, It is stated that the respon
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dents though have paid the amount of the pension, DCRG, insurence,

etc.and also the amount of ihe leave encashment; they have not paid
the interest on that ambunt for 21 months‘@'10% per snnum as directed
by the Tribunals | | |

2. In the reply it is st@teﬁ that as per the direction of
the Tribunal, entire‘amqunt has begn p aid. I; is also stated that
the fribuqal had not direcfed for payment of interést’on the leave
encashment, e | | |

W It is noticed that the Tribunal had never directed for
payment of interast-dn leaVe;jancasEmen€: Therefore the applicant
is not justified in saying that the respnﬁdents have committed
~contempt in respect of that item. |

4 AS’regards the payment of interest on pension, the

applicant was paid prouiéidnal pens ion from the Cvery beginning
' Wew) ' ~
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andgﬁtwgé'not less than the final pension. Therefore there is no
occassion for the applicant to claim interest on the precigiomal
pensian,
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